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-Applicants

—Respondents‘

MA-2607/2000 for joining together is allowed.

various psersonnel in view of

The grievance in this OA is for grant of

i.e, HSA to the applicants, which has-

affirmation

a cass by the High Court in LPA wherein the memorandum
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of 1382 was also set aside. The learned counsel of the
applicants placing re11ance on several decisions of this
court, dincluding OA-1137/94 dated 28.10.94, wherein the
similarly situated persons have been accorded the HSA,
contended +that the applicant has not been meted out a
differential treatment. Further placing reliance on an
order passed by ths reépondentsAon 1.10.97 where ons
Kulwant Singh who haé not,eveh preferred an OA before this
Court has besn extended the bensafit as given to the
applicants of OA-2453/95. In this view it is stated that
the decision in LPA is not stayed by the Apex Court and as
such till the same is set aside they are entitled for
accord of HSA. It is also stated that the order passed by
the respondents on 21.9.2000 taking the plea of organised
and non-organised Cadre‘is of no avail to them as the issue
has already been put .at rest in the LPA and.the benefits

have been accorded to the similarly circumstancs.

3. On the other‘hand, strongly rebutting the

,QOﬁtGhtiOﬁs of the applicants the lesarned counsel for the

respondents stated that the Military Engineering Service
(MES) consist of five different cadres and functions and
dﬁties of first three Cadres, viz., Engineers, Architect
and Surveyors are technical in charactsr and constitute the
real cors of MES. While rejecting the <claim of the
applicants it has been decided by them that as the same has
been allowed to officers of organised Group 'A’ service,
technical and scientific service to which the applicants
belong 1is not an organised. It is further stated that the
OM issus in 1982 also disentitles the applicants for
accord o HSA. Lastly it is stated that the LPA where the
H3A was accorded is pending adjudication before the Apex

Court in SLP-2490-91 filed in the year 1994 and till the
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amount to the respondents.

8. The OA is allowed in the above terms.
costs
(Shanker Raju)
Member (J)
'San.’

and

ion has been taken by.the Apex

s ars liable to refund this

No




